IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERA!

0.A.NO.62% of 1995,

Between Dated: 22.11.15995,
V.Satyanarayana Ramesh e Applicant
And

1. Admiral Superintendent, Naval Dak Yard, visakhapatnam,

"2. Deputy General Manager(P&A), Naval Dak Yard, Visakhapatnam.

cea Respondents

Counsal for the Applicant Sri. P.Naveen Rao -

Counsel for the Respondents : Sri. N.V.Ramana,Addl. CGSC.

CORAM:

Hon'ble Mr. A.B.Gorthi, Administrative Member

CGntd: L) 02/-
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D,A. 629/95, Dt. of Decision : 22=-11~85,
ORDER .

! As per Hon'ble Shri A.B. Gorthi, Member (Admn.) {

The applicant is the son of Late Shri P.Madhava
Rao, wha disd on s9nd 3July 1978 yhile working agTUeapon
Mechenic in the Nayal Dakyard, Visakhapatnam. At the
time of the death of the'emplayeg)the applicant was only
10 years old. When the applicant attained the age of
ma jority he and his mother approached the authoritiss
concerned for ccmpassinnata appointmsnt to the applicant.
The respondsnts, ohuiousiy féking g sympathetic Wi sw of
the matter)prcuided empiayment;ta the applicant as s
un-skilled lsbour in 1991. Eversince the applicant
continued to workias such till August 1994f Thareaftaer
he was not given any work. The prayer in this OA is
for a”diractiun to the respondents to consider the cass

of the applicant for appuintﬁant oh’comqassiunate grounds.

~

2. The raspondentg in their reply agrpidavit have
stated that the case of ths &pplicant was cuﬁsiderad but
was rajected For-the raason that af the time of the dsath
of the employee h%fﬁSE"iﬁ?QZ):Zjo;“ sons hesides p minor
son (the applicant) and?minor deughtsr.A)sum of Rs.5,454/~
wvas paid]%éyéfgsqratuity and Lékeé;?ds Rs. 2392/« 55 GPF
and R8.5,000/~ of CGIES ,pre alsc paid. Besides,the family

.¥ Qagﬂ}l?giuan pension of Ra. 475/- per month + pelief,
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3. In view of what is ststed above, I amh}nclined

to intarfere ngﬁ?tﬁa respondents yggision to reject

the cgse 0f the applicant Por appointment on compassionate
grounds. At the same time, I find that the applicant
having workesd a;?;néékiilaa labour under the rQSpdndenési
Por the psriod from 1891 to 1894 is entifled to the
benefit of gasual labour (granting temporary status) ggheme
introduced by the Government of India for protecting ths
interestfof C;aez{ual labour. Accordingly this OA is dispo sed
of with a direction to the respondents to ra-eggage the
applicant as a pasual labour as soon as thafe[p:rk under
the respondents and in p;e?erencé to freshers and those

whe rendered lesgser; number of days of service- than the

applicant. For this purpose,no casual labaur presently

. engaged negd be retrenchad, After pe—-ehgaging the applicant

his cas& for grant of tempafary status/regularisation will
be cnndiderad by the respondents in accordance with thse

extant scheme.

4, The DA is ordered accerdingly. No costs.

(n.8, Ba ﬁ
Nembsr(Admn. &AZ
?bcﬂﬁﬁ’

Deput egistrar(Jgudl,
Dated : The 5-nd Nov. 1995, puty Reg ( )

(Dictated in Open Court)

Copy te:-

1, Admiral Superintendent, Naval Dak Yard, Visakhapatnam.

2. Deputy General Manager{P&A), Naval Dak Yard, Vvisakhapatnam.
3., One copy to Sri. P.Naveen Rao, advocate, CAT, Hyd.

4, One copy to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd.

"%, One copy to Library, CAT, Hyd.

6. One spare COpYy.

SBE™/~
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ADMITTED AND INTERIM DIRECTIONS IS.‘E!’TED._
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«ALLCIED. - ‘ -
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_~—""DISPOSED OF WITH DIRECTIONS.
. DISMISSED. ) | -
DISMISSED AS WITHDRAWE.

DISMISSED FOR DEFAULT.

ORDERED/REJECTED.
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«——""NO ORDER. AS TO COSTS.
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